Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 08/09/2026

(2011) 04 MP CK 0018
In the Madhya Pradesh High Court
Case No : Writ Petition No. 5670 of 2010

Rakesh Kumar APPELLANT
Vs
Jiwaji University, Gwalior and Institute of Nursing RESPONDENT

Date of Decision : 08-04-2011
Acts Referred:

Citation : (2011) 4 MPHT 177
Hon'ble Judges : N.K. Mody, J
Bench : Single Bench

Judgement

Hon'"ble Mr. N.K. Mody, J.—Heard.

2. Prayer in the petition is to direct the respondent No. 2 to refund the amount of
fee of Rs. 30,300/- and also original mark-sheets.

3. Learned Counsel for the petitioner submits that the petitioner got the
admission in the institute of respondent No. 2 and also deposited a sum of Rs.
30,300/- on account of fee. It is submitted that because of family circumstances
petitioner could not join and petitioner applied for return of mark-sheets and also
the amount deposited but no order has been passed on the same.

4. After taking into consideration all the facts and circumstances of the case
petition filed by the petitioner is disposed of with a short direction that upon
production of the copy of the order passed by the petitioner before respondent
No. 2, respondent No. 2 shall return the mark-sheets and shall also refund the
amount of Rs. 30,300/- forthwith within a period of four weeks. Failing which
respondent No. 2 shall also liable to pay interest @ 9% p.a.

5. With the aforesaid observations, petition stands disposed of.
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